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ORAL ORDER
(Pronounced by Hon'ble Smt. B. Bhamathi, Member(A))
Heard learned counsel for the applicant. The applicant has filed
this OA under section 19 of the Administrative Tribunals Act, 1985

seeking the following relief:

“To call for the records relating to the impugned order of the
fourth respondent in order in Ref No. IGCAR/IC no. 4343/Admin
(P-11)/2017/5255 dated 06.05.2017 and set aside the same and
direct the respondents to permit the applicant to switch over to the
General Provident Scheme (GPF) from the existing Contributory
Provident Scheme (CPF) and grant him all consequential benefits
and thus render justice.”

2. When the matter is taken up for hearing, learned counsel for the
applicant submits that the applicant wished to withdraw this OA, in
view of the order passed in OA 379/2017 dated 07.06.2018 with
liberty to file a fresh OA challenging the order passed by the
Department of Pension. He accordingly seeks permission for
withdrawing this OA. Necessary endorsement has been made in the
OA records.

3. Considering the above submission of the learned counsel for
applicant, permission is granted for withdrawal of this OA with liberty

to file a fresh OA. Accordingly, OA is dismissed as withdrawn.

(B. Bhamathi)
Member(A)
12.06.2018
SKSI



